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Bilaspur, in the vacancy caused due to the retirement of Shri Anil Baluni from the
membership of Rajya Sabha on 2nd April, 2024, subject to the provisions of the Act.”
The question was put and the motion was adopted

STATEMENT REGARDING GOVERNMENT BUSINESS
MR. CHAIRMAN: Now, statement regarding Government Business. Dr. L. Murugan.

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, | rise to announce that the
Government Business in this House for the week commencing Monday, the oM of
December, 2024, will consist of:

1. Consideration and passing of the Banking Laws Amendment) Bill, 2024, as
passed by Lok Sabha.

2. Consideration and return of the Appropriation Bill relating to First Batch of
Supplementary Demands for Grants for the year 2024-25, after it is introduced,
considered and passed by Lok Sabha.

3. Consideration and passing of the following Bills, after they are considered and
passed by Lok Sabha:-

(i)The Railways (Amendment) Bill, 2024;

(i) The Disaster Management (Amendment) Bill, 2024;

(iit) The Carriage of Goods by Sea Bill, 2024;

(iv) The Bills of Lading Bill, 2024;

(v) The Coastal Shipping Bill, 2024; and

(vi) The Readjustment of Representation of Scheduled Tribes in Assembly

Constituencies of the State of Goa Bill, 2024.

4. Consideration and passing of the Merchant Shipping Bill, 2024, after it is
introduced, considered and passed by Lok Sabha.
ANNOUNCEMENT BY THE CHAIRMAN

MR. CHAIRMAN: Hon. Members, | hereby inform that during the routine anti-
sabotage check of the Chamber, after the adjournment of the House yesterday,
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apparently a wad of currency notes was recovered by the security officials from Seat
No. 222, presently allotted to Dr. Abhishek Manu Singhvi, elected from the State of
Telangana for the term 2024-26. The matter was brought to my notice and | felt it
expedient, as per practice and ordainment, to ensure that investigation takes place in
accordance with law, and the same is underway. ...(/nterruptions)... Nothing is going
on record. ..(Interruptions).. Please take your seats. ..(Interruptions).. Hon.
Members, it was my duty, and | am obliged to inform the House. And, information is
imparted for a very simple reason that this is a routine anti-sabotage check which
takes place. When it was brought to my notice, | thought someone would come to
reclaim it. Nothing has happened this morning. Number one, | am not aware; you
cannot make out from the look, whether the currency notes are fake or not.
Apparently, denomination is of 500 rupees. The wad appears to be physically of 100
notes. But all these are subject to serious investigation. And, | am sure, no one
should be opposed to an investigation because this House even otherwise has to
send a signal.

We are increasingly getting into formal economy. Does it indicate the state of
economy, hon. Finance Minister, that people can afford to forget! .(Interruptions)...
Yes, speak on this issue only. | will request you to confine to this issue.

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, | will
speak only on this issue. | am not going beyond that because | know that you will not

allow if | will go beyond that. FUTAfT Sft, BRT U B fde 21 319 HeT & fh I8 fex
SARCIRM 3 B, SHIY 19 T §NCIe YRT 81 81 STl 3R STd b ATdh qHE
3MMATCRIST | I Rig 718! 81 STl b a8 fh=dt ua =afth & Ut a1 ol U e &
SR el 7, T T D] A 21 dIer1 2l ... (FaE)... Sir, you know; you all are
all lawyers; can he do something like this !

MR. CHAIRMAN: One minute. ... (/nterrupt/ons)...
SHRI MALLIKARJUN KHARGE: And these people.. ...(TdETH)...

MR. CHAIRMAN: Nothing is going on record. ... (/m‘errupt/ons)... Hon. Members, the
Leader of the Opposition has said two things. .. (/m‘errupt/ons)... One minute, | have
taken note of it. ...(Interruptions ).. The Leader of the Opposition has said one thing
that when a matter is under investigation, we should not be making a debate of it.
..(Interruptions )... | would greatly appreciate if this is followed. ...(Interruptions)... | find
its breach virtually every day. Everything under investigation is more the subject of
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investigation in our debate. Secondly, to respond to hon. LoP, | was extremely
concerned and, therefore, | myself ascertained whether the hon. Member had really
attended the House. | could not go more than that. And, | found out from the record
which we maintain, electronically, that the hon. Member has, in fact, signed that he
had come to the House. ...(Interruptions )... Now, | have not made any reflection. Hon.
Members, | cannot even say whether the currency notes are genuine or not. | can’t
even say whether there were hundred notes or not. | cannot say that.
..(Interruptions )... Mr. Tiruchi Siva. ... (Interruptions)..

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, you are the custodian of the House. Sir, we
repose everything on you only. You made an observation. We all were silent. A
Minister is provoking their Members to get up and shout. It is totally unfair, Sir.
..(Interruptions )... 1t is totally unfair. | saw that, ..(Interruptions).. | saw that. It is
totally unfair, Sir. Why should they disturb the House unnecessarily?
..(Interruptions )...

it 3ot R W), SIRI ffeR Fl1gy] ... (FaEH)...

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): Sir, this is the Upper House and it is highly regarded.
Every word spoken and every action we do here are well recorded, documented and
people are watching. In the very initial stage, you have observed correctly that as per
the routine protocol checking, the anti-sabotage team checked the seats just to wind
up the proceedings and the House. During that procedure, the so-called currency
notes were found. The seat number was deciphered and the Member has also signed
that day. You have already mentioned it. But | do not understand why there should be
objection, that the Chair should not take the name of the Member. ...(Interruptions)...

AN HON. MEMBER: Let us have Zero Hour. ...(Interruptions )...

SHRI KIREN RIJIJU: Mr. Chairman has rightly pointed out the seat number and also
the Member who occupies that particular seat. ...(Interruptions).. What is wrong in
that? Why should there be an objection to that? Moreover, when the Members have
agitated, there is a reason. You can’t just put the blame on the Members who have a
concern. Don’t you think that while we are going towards Digital India, carrying a
bundle of notes in the House is appropriate? Definitely, this is not appropriate.
..(Interruptions )... We don’t carry note bundles to the House. You don’t need to pay
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that much of money, even if these were genuine notes. That is why, it is a serious
matter. ...(/m‘errupz‘/ons)... | fully agree with the observations of the hon. Chairman,
that there must be serious investigation and the concerns raised by the hon.
Members are also very genuine. ...(Interruptions)...

MR. CHAIRMAN: | think hon. Members, the step taken at my end was minimal. It
does not cast that | have transgressed. It was my duty to bring it to your notice.

SHRI MALLIKARJUN KHARGE: Sir, you said, it is under investigation. Without
investigating, how can you say, ‘a particular man or a particular seat’ ?
..(Interruptions )..

MR. CHAIRMAN: You are casting aspersions on the Chair. ..(Interruptions).. Hon.
Members, | have said, it was recovered from a seat allotted to someone.
..(Interruptions ).. Why do you target me every time? Targetting the Chairman is the
least easy. ..(Interruptions).. Now, hon. Leader of the House.

[T & AdT (37 S WHTE AN ARV FHIULT Si, I§ Sl TS 'l B,
(TAY)... IS Sl g1 U<l 2, I8 98 8 MR TS & 3R 9gd 81 ARIA
IR B G 2l ...(FF)...  Ig g1 uel AR fauer #§ fqwrford g9 & forg €1 8,
Jfedh |eq B TRAT W (F I Bl ...(FFHF)... AT & bcd IR U dxid bl
U d e Bl ...(FEUF)... 31 M9 R 3R 3T [T IR IR W™ & P
gafcier feca # gRft oIk g9 &1 gy, Ui &7 T+t BRI ...(aen™)...  Toici S A
PO T AU U H ATl &, PO 37 fauer H 31chl 21 ...(FaE)... 3777 fhdl U= el
el Sl fohdlt e R et STall, I8 S <181 21 ...(Fag™)...  §HR ol 3%
ARTeE IS AT 81 H expect B BT AT fb T T2l Ig SARTIH W a3
&Il ...(ag)... 93, H W lawyer g ...(aEM)...

SHRI SANJAY SINGH: Sir, Zero Hour.

st SId UBTI FSI: 319 SIRI 3R &1 gt fad1 81 el 8! ...(&ae )...  Sir, good
sense should prevail on the Opposition always. I ﬂgﬁg{ 3¢ IR SIRT 3R ilﬁ,
WWWW%WﬁﬁWﬁpre-emptmiﬁm
I 81 el YET 8, 390 Y &1 | W Bl STHRd 81 31T with healthy mind and with
healthy spirit, we should take it and the investigation should continue, AR W_CF?[
feca Al A1fETl SeR & Y&t 3R SER & u&l ¥l ANl Dl 39 =T Bl condemn
&HRATAMRY] ... (FGLT). ..
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MR. CHAIRMAN: One minute. ...(Interruptions)... Before the Leader of the
Opposition speaks, you have said, | have named someone. Let me invite your
attention that from this Chair, | am scrupulous that nobody is hurt. What | said was,
apparently a wad of currency notes was recovered by the security official from Seat
Number 222 presently allotted to Dr. Abhishek Manu Singhvi elected from the State of
Telangana. | did not cast any aspersion on anyone. It is a seat. ...(Interruptions)... |
have to indicate to whom it is allotted. ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: | request you. Sir, you yourself said that it will be
investigated. And after investigation only, you can come to the conclusion. We never
objected that you should not investigate. Have we objected? Why Mr. Nadda should
say, ‘l am trying to suppress that matter?” We never. ...(/nterrupt/ons)...

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... Nothing will go on
record. ...(Interruptions)...

M dorm RiE: W), o <RIU fF #=h T & 91C T W BIHR I 32 B
...(STFET). ..

aiftreg 3iR SeEim w1 (it digw Maeh): IR, I8 UF 991 TR a9 2, Riifes a1t
wad of currency notes ﬁl@f%, I ol Udl ol fh SN R AR RAT-HT Aot e
D! Bl ... (TAYT)... B D A A S 31 B & b HA b wkfed, b ol
3R B ART & HUR fquer & a1, Feq & fauer & 71 iR g7 It aMfad
TSEYT & AR 7 IR-IR A& ®l 8] g AT, T H AN Bl * B DI IR
&I AR facelt TrHdl & HUR A Y W R BT 914 &1 ...(FFIH)... I faa=h
R & SR IR-IR AT $I TATARIRIT BT WRE B § 3R Teq B g e8] ol
g1 4 e € f g2 g1 iR fwa g1 ...(cagm)... &8 g9 Rueg ot o8 * o1 T2
2, TR 3T Ity A B =R B 3R A 92101 39 fo1g a7 fg Us < Bl
g, 71 99 Aol & IR AR Bl &1 ST g0l L. (FEIH)... 31T Sl A1
TSR 31T & IR 7 ®8T &, H F9eIdT § 1 9 4 59 949 H Udh vl g1
SN fop Brs At fawa g wR s=IfRe e 81 <& 81, $is 41 favg e SR iiRan
A DI UlehaT Tl BT 81, &7 [uet 3fTST Ha 3R 9 Bl He-l arsdl & fb A a d
e Bl SIh A T+ <31 3R B ¥l U B RIS & HUR e+ bl foved 8] dxl

: Expunged as ordered by the Chair.
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IR B Rfeg & FWR, facsh dredl & HIR W o7 Aearg A8 STae|
...(STFET)....

MR. CHAIRMAN: One minute. The hon. Minister has responded to an issue raised by
LoP that if a matter is under investigation, that should not be debated. Fair enough.
...(Interruptions )... But he says that it should be a general rule. ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, | had never said that. | said, when our Chairman
is investigating ...

MR. CHAIRMAN: | am not investigating. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: It is not a court. ...(Interruptions)... | never said,
‘the judiciary’. ...(/m‘errupz‘/ons)... | said, when you are investigating...

MR. CHAIRMAN: | am not investigating. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: ... and when you are getting information, they need
not bother. ...(Interruptions)... We are safe in your hands. ...(Interruptions)... As
long as you are fair, we are safe in your hands. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, | do not investigate myself. | cause investigation to
take place. For example, let me tell you... ... (Interruptions)... | have been extremely
careful that anti-sabotage check is very severe because in this highly technological
situation where chemicals are used, anyone may use anything, this side or that side.
The first and foremost is security. From that perspective, it was done.

st Ay MIe: W), 59 98 SRIST T T, o] | By 1 Saxl, 99 fbha &
goI- 8199 8l g AT Al ...(Fau)... I9 W) d1 9% investigate 81 X8 T, d9
fpd fod g=aid 8BTS el Iof T o7 ...(ae™)... oiled &l I8 T BT 1T
b BTSN B Tt < AT FET 3R 131 BT I8 T BT AV fob SIRT 8ffa”
B9 QD! HURT &, AT J T BN & 3IF I B8R IR SIRI 3{aR H B4 disturb 781
BN ...(HIT)... FATIT AR AT B ST™! 8, TAHES BT Legislative Business
ST & ST Bl ....(FILT)...

MR. CHAIRMAN: Final word from Leader of the House. ...(Interruptions)... Leader
of the House, final word, so that | proceed further. ... (Interruptions)...
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st SHIG UPTI AT AHTYRT ST, 31T o9 fagel & U= §a+71 good sense prevail B
BT &, dI 89 Agd! Id9Hfd | I IRATd UIRd BT 91T & Legislative Business
BT HHT disturb T far SN 3R general SMERESNE proceedings ol JAT SR
TR 3R FI¥9H IR HfTad vy I Tl ....(Fae™)...

#t IR MIS: I8 A §Y BT GAT 8 AR IHD! (97 I b TN b HUR AR S H

expertise gl

g e RRS: W, dier o 1@ 8199 7 Us adld &l 81 89 ofls 3w f
GTCﬁ'%P%Ff,@?ﬁ\‘rﬁiﬁ?ﬂﬁfﬁwaﬁmﬁ?ﬂﬁ?mexperienceiﬁmﬁ?ﬂ
98 g991d Sd &, Y 4T d ofleR 31T S B18H & 'AREY TZT' B8 BN address B
g1 34l |l I8 RPIS H 21 B9 & 3SR Th-GAR Bl $O0d IRPHRR G, I8 T84
ARt B1 IR, o1yl g Repis Idh B NI 31T offex ot fa mifsrer = o
THh U E, ...(aY™)... TS T, dT TRURT AR ooid &b 1| ...(aLT)... VAT
21 81T 81 ofrex 31T & B9 = TR | S 3TYIdl &l &, 31U+ UTe] Bl 3R I 8 I
TS peacefully T ATE & <l ART ST He-T & fb S=i Sl oIRe 31T Y,
9P T T formally TG ATE §dT Fehd & b 3T Y JT BIS-BIC fawg o1
&1 ST PR BISY disturb T8I BRI ? 3MUh! AXB H unnecessary &l 3T HR AT
BTSY disturb 81 BT, MYBT AT $HBT commitment T TSI 3R 3T TST fake
narrative ST 81 BV, $ADBT WY 3TTHT ITET HRAT TSI ....(FILTH). ..

MR. CHAIRMAN: Hon. Members, | have received one notice under Rule 267, seeking
discussion on the problem of farmers. | do not find the same in order and, therefore, |
am unable to agree to that.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Now, Matters raised with Permission of the Chair.
...(/nterrupt/ons)... Nothing else will go on record. Yes, Shri A. D. Singh.

Demand to grant more Visas to technical experts from China
SHRI A.D. SINGH (Bihar): Sir, private sector enterprises from footwear and textiles

to engineering and electronics in India have purchased huge machinery from China
but are unable to use them productively without the help of Chinese technicians. The
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